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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD RBENCH ::

0.A.No0.779/93. | Date: 12,7,1933,

Between:

M.V.Rama Rao : .o ' ++ Applicant
And

1. Union of India, rep. by
Secretary to Govt, of India,
Ministry ofLRailways (Railway Board),
New Delhi-lyo 001,

2, Union of India, rep. by'the
General Man?ger, 3.Cs .. Railway,
Secunderabad.

3. Union of India, rep., by the
Chairman, Railway Board,
Rail Bhavan,
New Delhi=110 001, .o .+ Respondents

APPEARANCE :

Counsel for the Applicant : .Sri I,Dakshina Murthy, Advocate
}

Counsel for the| Respondents: Sri N,R.Devaraj, SC for Rly.

CORAM :

THE HON'RLE MR.JUSTICE V,NEELADRI RAO, VICE-CHAIRMAN

THE HON'BLE MR. P.7T. THIRUVENGADAM, MEMBER (ADMN,)

(ORDER OF THE DIVISION BENCH DELIVERED BY HON'BLE SRI
JUSTICE V. NEELADRI RAO, VICE-CHAIRMAN)

—— e
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This O.A.Wwas filed praying for the benefits of
pay and allowances in the category of Personmel Inspector
and Assistant Personnel Iﬁspéc;of;in~pg:SﬂEﬁqé;of££hé;§£§Er

of this Bench Qn T.A.NO,217 of 1986 dated 3rd Nov., 1987.
Heard both sidés.
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The order in the TﬁA. is as follows:

\
1

"In the circumstances, we allow the applicétion,
quash the impugned order of the Railway Board
No.P/EST/612/HQ.PB dt. 9.5.1980 and direct that
the applicant bz regularised as Assistant Personnel
Inspector with effect from 5-1-1967 with all con-
sequential nefits, There will be no order as

to costs."

,LJ}.\{L;P-—

Tt is of=-course peensq that cone of the reliefs claimed

in this O.A, is for qJ;shing the letter No.E(GP)/89/2/48,
dated 22-1-1993, But i the said letter, which was issued
by Respondent No.lziﬁ regard to the claim made byrthe
applicant on the b;sis of the order in the above referred

T.A, ‘ ‘
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2. Thus, it is a matter for consideration in application
' 3/‘{ .
© aiwwf to be filed under fule-26 of the C.A.T.{(Procedure) Rules,
5 FEa |
As such this O.A. is not maintainable, and accordingly it is
dismissed., This dées not 8ebar the applicant to file an
| M
application Under Rule 26 of C,A.T.(Procedure) Rules. The
_ -
applicant is permitted to take return of the material papers

|
filed along with this 0.A. No costs.

p 1ot WA s
( P.T.Thiruvengadam ) ( V.Neeladri Rao }
Member (A) vice-Chairman

uty Regis (7)

( Dictated in Open Court )

\
To |

1. The Secretary to Govt,of India, Union of India,
gh., Ministry of Railways (Railway Board)New Delhi-1.

2. The General Manader, Union of India, S.C.Rly. Secunderabad.

3, The Chairman, Union of India, Railway Board, Railbhavan,
New Delhi-l,

4, One copy to Mr.I.Dakshina Murthy, Advocate, 10-1-18/25

Shyamndgar, Masab Tank, Hyderabad.

5. One copy to N&.NJR.Devraj, sC for Rlys, CAT_ Hyd.

6., One copy to Library, CAT.Hyd.

%. One spare copye.

} Pvm- |




pvm

L

& B _ .
i @ N
cC °

TYPEDL BY COMPARED Hﬁ

CHECKED BY LTPROVED BY
lr ‘. '
. ff
. Iy THE CENTRAL ;DXINISTRATIVE PRIBUNAL.
- HYDERABAD BENCH AT HYDERABAD
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' THE HON'BLE MR.HUSTICE V.NEELADRI RAC
VICE CHEIRMAN )

THE HON'BLE Mkjf&.B.GORTY 3 MEMBER ( &D)

. T . CHAITDRASEKHAR REDLY

‘ MEMBER(J) -

THE HOW'BLE MR.P.T.TIRUVENGADEM :M(A)

Dated : \‘)/-7 1923
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0.A.No. '{70‘ [;

T, ANo.

Acmigted and Interim

issued :
N
Allowed -‘3§‘

. 3
Disp¢sed of w dffe
Dismissed N .
Dismissed as* itthawn ,;A

Li smissed. for défault’ A

Re jefpted/ Ordered /
No order as to costs.
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